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Judgement

{ As per Hon, Mr, Justice V. Nealadri,aao,IU.C. )
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Heard 5ri R, Briz ﬂahan 51ngh learned counsel fgr
the applicant and Sri N.R. DevaraJ, 1earnsd counsel for

respondents, - St

T

2, Thls DA was Piled
‘ »

n? the respondents in Leeklng to promate thF Junior to

appllcant tu the post af. Scmentist B>Ln Central Ground

praying Por declarathon that action

the

the

Water

Board, Gouernment of Indxa, by conducting selecticns and

intervieus by R=3 u1th?ut implemsenting the-judgement d
29-6-1988 in 0A.753/87 |and by ignoring the direction g
on 4-8-1994 in MA.817/93, &9 illegal, arbitrary and vid

of Articles 14 and 16 of the Constitution 04 India and

‘ : |
issual of conseqguential| direction to the resFondenta n

promote others to the post of Scientists 'D* till the

and direction dated 4~-8194 in MA.817/93.
3., It is submitted fof the applicant that as the time

1k to

ted
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lative
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for implementation of judgsment in DA, 753/87 was extand%d

by 31-8-1995 as per order in MA, 24/95, this &A is not pressed

Naden g WAL
for the present u&%h—q—ﬂﬁrm;;araﬂ tu file afﬂesh aa DA

it is necessary,

4, Accordingly the (A is dismissed, No cths.ﬁ
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THE HON'BLE MR.JUSTICE V.HNEELAZDRIRAD:
VICE CRaIBMAN

THE, HON'BLE MR.R.RANGARAJAN sM(A)
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Admit edwand Interim directions:
Issuef,

Allow d,

Dispoged of with @irections.

Dismissed.
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vismissed as withdrawn,.

Disgfissed for default.
Ordered/Ré jected,

No order as to costs.
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